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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 19" December, 2015.

L.A. BILLNO.21 OF 2015.

A BILL FURTHER TO AMEND THE ANDHRA
PRADESH +~INFRASTRUCTURE DEVELOPMENT
ENABLING ACT, 2001.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty- sixth Year of the Republic of India as follows:-

B (1) This Act may be called the Andhra Pradesh Short title and

commencement.

Infrastructure Development Enabling (Amendment) Act, 2015.

(2) It shall be deemed to have come into force with
effect on and from the 2™ December, 2015.

2. In the Andhra Pradesh Infrastructure Development Amendment of
section-2.
Enabling Act, 2001, (hereinafter referred to as the Principal Act No.36 of 2001

Act), in section-2, after clause (hh), the following clause shall

be inserted, namely,-

3. 214 [1]
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“(hhh)  ‘project’ means a project deemed to have
been initiated by the Government or the
Government agency or the Local Authority, if (a)
total budgetary allocation for development of such
project has been made by the Government or the
Government Agency or the Local Authority and (b)
public announcements calling for bids for
development of the project have been issued by
the Government or Government Agency or the Local

Authority.”.
Amendment of 3. In the Principal Act, in section-10, clause (j) shall
section-10
be omitted.
Amendment of 4. In the principal Act, in schedule-V, under heading
Schedule-V.
“I1. Asset Based Support”, in item (i), for sub-item (a), the
following shall be substituted, namely,-

“(a) Government owned land would be provided
at concessional rates or otherwise for
projects either,-

(i) On a lease hold basis where
ownership would revert to the
Government within a maximum period
of 99 years from the date of grant of
lease, or
(i) On free hold basis.”
Repeal of 5. The Andhra Pradesh Infrastructure Development Enabling (Amendment)
Ordifiance Ordinance, 2015 is hereby repealed.

No.3 of 2015.



DECEMBER 19, 2016 ~ ANDHRA PRADESH GAZETTE EXTRAORDINARY 3

STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Infrastructure Development Enabling Act, 2001 has
been enacted to provide for the rapid development of physical and social infrastructure in the
state and attract private sector participation in designing, financing, construction, operation and

maintenance of the Infrastructure projects in the state.

Schedule — V of the said Act among other things contemplates to provide
Government owned lands at concessional lease charges for projects where ownership would
revert to the Government within @ maximum period of 33 years from the date of grant of lease of

land.

Government of Andhra Pradesh accords top priority to industrial development to
make Andhra Pradesh a progressive and highly industrialized State, a State that is a centre of
technology and innovation and a joyous population confident of its bright future. The new
industrial policy also focuses on creating a conducive eco-system which makes industries based
in Andhra Pradesh innovative and globally competitive. Government of Andhra Pradesh (GoAP)
lays utmost emphasis on sustainable and infrastructural development anchored by capacity building

at the grassroots level.

The Government of Andhra Pradesh also contemplates development of new
infrastructure Projects in several sectors like Roads, Ports, Airports, Energy, Railways, Convention

centers, Education centers by providing regional balance throughout the State.

Further, Government of Andhra Pradesh have initiated a number of measures to
ensure that the residuary State of Andhra Pradesh starts its growth trajectory positively. Taking
the process further the State Government has constituted seven missions in primary sector,

infrastructure, industries, services, skill development, social sector & urban sector to fast track

the growth process.

The G'overnment has set a target of reaching double digit Gross State Domestic
Product (GSDP) growth. The State Government has also identified 40 sectors (23 from primary
sector, 6 from secondary sector and 11 from tertiary sector) as growth engines to boost State’s
economy, such as paddy, maize, groundnut, chilies, banana, mango, milk, meat, poultry, fisheries

etc.

The Double Digit Growth would focus on the fast track growth; an ambitious and vigorous

initiative planned by the Government of Andhra Pradesh using policy initiative, capital, and
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infrastructure available where in a multi-pronged approach would be put in place to cover

development goals at the district level.

In this context, as per the A.P. Tourism Policy, 2015-2020 the policy of land allotment on
long lease for eligible Tourism Infrastructure Projects will be continued. The lease tenure can be

maximum up to 33 years at the first instance, unless specified otherwise for Mega Tourism
Projects. Where the developer has complied with all the terms and conditions of the lease or
license during the tenure, they shall be eligible for an automatic extension. The terms of the next
lease will be determined by the policy prevailing at that point of time. However, the "Right of First

Refusal” will be given to the existing developers/operators as defined in the RFPs & Agreements.

As per the Andhra Pradesh Industrial Development Policy 2015-2020, Land shall be allotted
on 99 years lease. SIPB may consider outright sale of land in the certain cases like investment
exceeding 100 Crores, industries located in backward areas, projects identified by the Government

as critical and prestigious etc.

Accordingly, Government have decided to amend the provisions of the Schedule 5(II) of the
Act, which provides for only 33 years lease suitably. It has therefore become necessary to amend
the said Act. opportunity has also been taken to provide a specific definition for the word “project”
in the Act.

As the Legislature of the State was not then in session having been prorogued and as it was
decided to give effect above decision immediately, the Andhra Pradesh Infrastructure Development
Enabling (Amendment) Ordinance, 2015 ( A.P. Ordinance 3 of 2015) was promulgated by the
Governor on the 2™ December, 2015.

The Bill seeks to replace the said Ordinance.

NARA CHANDRABABU NAIDU
CHIEF MINISTER
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MEMORANDUM UNDER RULE 95 OF THE PROCEDURE AND CONDUCT OF
BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

Andhra Pradesh Infrastructure Development Enabling (Amendment) Bill, 2015, after it is
passed by the State Legislature, may be submitted to Governor for his assent under Article 200 of
the Constitution of India.

NARA CHANDRABABU NAIDU
CHIEF MINISTER

K. SATYANARAYANA RAOQ,
Secretary to State Legistlative (I/c)

J. 21/2
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